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New Delhi, this the 23rd day of Ma

Hon'bls 5hri,N.U.Krishnan,Vice—Chairman(ﬁ}

Hom'ble Dr.A.Vedavalli, Member (J)

Shri 9 o odeta

$/o0 shri B.P.Gupta
R/o 233 A,VP Block,
Maurya gnclave
Fitampura

Delhi 110034

- . .o‘i;ﬂﬁ?li(}dﬁt
(By Advocate sShri s.K.Bisaria,

Yarsus

1, Union of lndia, through
secretary :
.~ Ministry of Health anag Family Waifare
- Nirmen Bhawan,
' New bLalhi.

2. safdarjung Hospital
through

Madical supdt.
Agyrobindo Marg,
New Dealhi.
(8y Advccate: Ms.Anju Jain,Proxy for fis,
Ms.Pratima K.Gupta) eu.soRespondents

URDER (Lral,

Hon'ble ahri N.V.Krishnan,Vice-Chairman (ﬁ}

%

The applicant was a iab Techniclan in w1l dndia

Institute of Fedical Sciences{AIIMS) whers she was engaged in

fost Mortem Project funded by the Belhi Adminis tration. ns

that project was closed, her service was terminated b
b4

i

£
Annexure A=4 order dated 16-12-1987. Agﬂldst this termination,

a writ petition is, stated to be pending in the Gelhi igh Lmuamg,fﬁ
However, the applicant and other afrected persons, filed the
writ petition No. 879 of 1986 in the suprems Court which was

disposed of by the Annexure=d order dated 25-4~1585, the learnsd
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Additional Solicitor Generzsl submitted befors the Court

that the petitioners therein, as well as other persons who
were working at the AILNS under the #sarlier schems, woule
be takan on éuty at Safdarjung Hospital as Fresh smployees
without any cla;m for ssnlcrlty. There upon the counsel

of the pastitioners prayed that, in sddition, their Bay
should be protected and the service put in by them shbélé
be countesd for the purpose of lezve nnd rutiramaﬁt bama?iia@
ﬁccaréihg;y ah ordsr Qas made by the court on those tarms

on 25-4~89 (Apnexure A-5),

2, In pursuance of this order of the Suprame Lourt,

the necessary posts were creatasd From 25~4-89 by the
Annexure-6 order datsd 19-10-89, The applicant was appointed,
from 15,11,8% to the post of lechnician by the orger

cated 24-11-89 (also Annexure-6) at the minimum m?‘ih&~aay‘
scale of k. 1320-2040, It stated that the pay as Leb
Technician will be protected as ang when tie relevant records

are received from the ALINS,

3. Aggrisved by this ordsr tha applicant hass filed this
OA for directions to | |
i) regularise the break in service betusen 16=12-87
to 15-11-89 i.e., the date from which the ssrvices

wers terminated by the AIINGS upto the date of

appointment in the Safdarjung,
ii)  to pay the arrears of sslaries for that periog,

iiij te count that period also for 1ncram@nts and,
iv) for a direction that the Past service rendersd i

the A1INS should be counted for purpose of promoticn,
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4) The responcents have filed 3 reply resisting tﬁt
claim, :
57 We have heard learned counsel, s are of the viey

that all the prayers now made ought to have bear maEe Ly the
applicant before the Supreme Lourt when writ petition %é,&?§"
Of 1988 was disposed of with certein directions, That petition
was disposed of by directions taking nete of the Brayeryof tha
applicants. The prayers now made &a ‘ought to have been ;:3az
U in L

The application, th@rsfnra,ibarrué by the principle of cmrsttuc%lygé
rejucicate, Hence it is dismissed,
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DR LA, dEJAUéLLl} {NaV KR I HNAN )
MEMBER{J ) VICELCHAIRMANGA )
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